& A5 Amendments G
Urben Lang (Ceiling &
Reguiation) Bill..

agreed to
[Mr, peaker]
“Dffences 38, )"
and
punishments,

figure “(2)” the following be
substituted namely:—

(ii) in line 8, for the brackets and
figure “(3)”, the brackets and
figure “(2)” be substituted,

(iii) in line 11, for the brackets
and figure “(4)” the brackets
and figure “(3)" be substiut-

ed;

(iv) in line 16, for the brackets
and flgure “(5)" the brackets
and flgure “(4)” be substitut-
ed.

SCHEDULE I

16 ‘That at page 36, in line 15, for
the figure ang word “8 Kms” ihe figure
ang word “8 Kms” be substituted,

17. That at page 36, after line 45, the
following be inserted, namely: —

“*Where any land within the pert.
pheral area of eight kilometres 1s
covered by water (whether by inland
waters or sea or creek) the periphe-
ral area shall be extended beyond
such water tc a further distance
equal to the distance measured
across and occupied by such water.”

The motion was adopted.
SHRI K. RAGHU RAMAIAH 1 beg
to move:

“That the amendments made oy

R?.jya Sebha in the Bill be agreed
to”.

MR SPEAKER The question 1s:

“That the amendments made by
Rajya Sabha in the Bill be agreed
to”.

The motion was adopted.

—tiren
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PREVENTION OF FOOD ADULTE.
RATION (AMENDMENT) BILL

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): 1 beg to move*:

“That the Bill further to amend
the Prevention of Food Adultera-
tion Act, 1954, ag passed by Raiva
zbha, be taken into considera~

n.”

Sir, among the many social and eco~
nomic evils that afflict our country,
food adulteration is one of the most
prominent and one of the most repre-
hensible. Food is & necessity of life
and there are these anti-social and
criminal elements who as a result of
their own creed for profit, subject the
unaware and un-suspecteq public to
grave danger.

Food adulteration 1s rampant and
it does constitute a major health
hazard. Particularly, the weaker sec-
tions of society, women and children
and others are very vulnerable fo
this parficular type of evil A great
deal of ingenuity goeg into the adul-
teration of food wund quick porfits
are made at the expense of the health
of the society. Therefore, there has
been, for some time, a public demand
for severe action against foed adulte-
rators It was for this purpose that
we brought in towards the end of
1974 an amendment to the PFA Bill
in the Rajya Sabha. When that
amendment Bill was brought before
the Rajya Sabha, there was g wide-
spread demang from Memberg of both
the Houses and also from general pub-
lic that it should be referred to the
Select Committee which it was. The
Select Committee went very tho-
roughly into the problem; they had
87 sittings; it took a great deal of
evidence and finally the Bill that has
emerged from the Select Committee,

Moved with the recommendation of the President.
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Prevention of Food
Adulteration (Amndt.)
Bill
[Dr. Karan Singh]

lier. There is a flourishing trade, not
only in adulteration, but in the manu-
facture of adulterants specifically for
adulteration; and a great dea] of in-
genuity goes into this. We were as-
tonished to see examples in which se-
veral factories were set up to manu-
facture adulterants; and so far, under
the existing Act, these adulterants
were not within the mischief of this
Act. Now we have gpecifically includ-
ed the adulterants also within the pur-
view of the Act; and the punishment
will also be commensurate with the
adulterants. Then we have the Cen-
trg] Committee for Food Standards
which is the apex body for laying
down food standards. We have en-
larged it to provide for 5 representa-
tives of the consumers, including the
hotel industry and other consumers’
organizations, .because after gll, it is
to safeguard the consumers that we
are bringing forward this legislation;
and we are also increasing the repre-
sentation for the trade from 2 to 3.
Then, power has been taken by the
Central Government tg give directions
to the States, because, I would like to
Teiterate again, that although we may
pass. the Act, the enforcing authorities
in thig country are predominantly the
State Governments. Therefore, we
felt that we should have the power to
give directiong to the State Govern-
mentg in order to ensure proper im-
plementation. Also, there has been a
provision for a summary trial for
those offences in which the punish-
ment is for a periog upto one year.
As a result, the bill hag been very
much improved. Certain gmendments
were brought forward by me in the
Rajya Sabha, Very briefly, I will refer
to them. One is a point made by Mr.
Gotkhinde that for technical breach
of licensing etc. the courts should be
empowered to give, if necessary, a
lighter sentence.

13 hrs.

Seconly, there was no proper ex-
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planation for the term ‘“admixture®,
It is possible that two types of food-
grains, neither of which is harmful,
could be mixed. But, because they
were mixed, they would come within
the ambit of the Act. We have clari-
fied it.

Thirdly, the Select Committee itself
suggested that article 17, which deals
with the liability of companies, sh5uld
oe suitably amended. This mainly
arose in the case of the hotel and
tourism industry, where all the direc-
tors of a company were to become
liable even though they may not know
what was happening. There are chain
organisations. The public sector ITDC,
for example, has a vast network of
motels, hotels and so on. If something

.happens somewhere, all the directors

and officials may not be aware of it,
have put in g sub.clause that a mana-
gerial person who is responsible there
and who has been nominated for the
purpose will be impleadeq in the first
place. But I would like to clarify two
or three points in this connection. It
has been brought to my notice by some
friends that it -is possible that this
amendment may be utilized by anti-
social firms in order to evade their res-
ponsibility and to make whipping boys
of certain people. This is the last
thing that we would like to see hap-
pening. We have laid down that the
person must be in a managerial capa-
city and, even then, if it is discovered
that the other directors of the com.
pany are also involved, they will be
prosecuted. We will keep a very close
eye on this particular point in order to
ensure that it is not misused, and if
we find that this bong fide amendment
is being misused, we will not hesitate
to come before the House again with
an amendment.

Two more points I would like to
submit, which are of great importance,
before I present the motion on the Bill
The first is the question of laborato-
ries. It is true that at present the
number of laboratories is very small
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The appellate laboratory is only one in
Calcutta, which is gravely over-burden-
ed, and this is a bottleneck. We have,
therefore, decided that after the pas-
sage of this Bill we will declare four
major regional laboratories as appel-
late laboratories—the Central Labora-
tory, Calcutta, for the eastern region,
the Food and Drug Research Laboratory
in Ghaziabad for the northern region,
the Central Food Technological Re-
search Institute, Mysore, for the sou-
thern region and the Public Health
Laboratory in Poona for the western
region. In other words, instead of one
appellate laboratory, we are going to
have four appellate laboratories in the
four regions, so that delay is cut down
and the time that is taken to send
samples only to one place is reduced.
It makes the implementation of the
Act much better.

Simultaneously, we are planning to
give assistance to eight States to set
up new food and drug laboratories, 12
States to augment their existing labo-
ratories and o over 4@ laboratories we
wil] try ang give some funds in order
to ged more equipmeni sq tHaf they
can be more efficient in their tests. I
am mentioning this in some detail,
because it was brought to our notice
in the evidence that, unless every
State has got a good laboratory and
unless testing facilities are there, the
Act becomes virtually non-operative.
So, we are paying a good deal of at-
tention to that.

Finally, I come to the question of
implementation. I have calleq a meet-
ing of the Central] Council of Health
from the 15th of April this year, which
will be attended by all the State Minis-
ters of Health, And one of the items
on the agenda is specifically going to
be the administration of this Act. We
want to strengthen the food cell in the
Central Direcorate. We are urging the
States and the Union Territories to
strengthen their organisations. We
are going to have training courses for

Prevention of Food il
Adulteration (Amndt.)
Biltl
the food technologists as well as food
inspectors. We want to have adequate
publicity and a lot of mass education

campaigns, and we want to involve
voluntary organisations, such as tne
Citizens’ Councils, particularly

women’s organisationg and consumer
organisations, so that they can build
up public opinion and they can help in
the implementation of this Act. A
close watch will be kept on the impie-
menting staff also, because we have
received complaints that sometimes the
Food Inspectors misuse their authority
in order to harass innocent consumers.
For that purpose, we will also keep a
close watch upon them and see if any-
thing happens of this nature, we will
take advantage of the existing legisla~
tion, and if necessary, of the emer-
gency power to take draconian action
against offending employees.

This briefly is the scheme of the
legislation. No legislation by itself, of
course, can ever be successful unless
it is backed by a very aware and alert
public opinion. I think the passage of
this Bill will be a major milestone’ in
the massive assault upon the civil evils
and criminal anti-social activities that
are taking place.

With these words, I commend the
Bill for the consideration of the House.

MR. SPEAKER: Motion moved:

“That the Bill further to amend
“he Prevention of Food Adultei‘atiqn
Act, 1954, as passed by Rajya Sabha,
be taken into consideration.”

I would suggest that three hours’
time should be fixed for this item. If
all the Members will try to be brief,
¥ think, I will be able to accommodate
all the Members.

St qs T Inr (arelt) o TR
aAr gar g % oo W e 25, 50
T e Rz A ad TS aF ar
F1 OF G 1 31 Az & fzd 9w §
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MR. SPEAKER: You should leave it
to the Chair, I have appesled to the
Membery that they cap make thelr
peints. But if they are brief, then
évery Member will be able to do so.

DR. SARADISH ROY (Bolpur): Food
adulferstion is rampant throughout
the country specially for the last 27
years after Independenve. Thisg I re.
wvesling throughout the country and 18
causing injury to the health of the
common man, especially the poorest
sections. 1t is said that every 4th food
article is adulterated, Thig adultera-
tion business has flourished because
the gdulterators have got good media
in our country and the abnormal rise
in prices of food articles has encourag-
ed them to sel] adulterated food in the
country.

13.08 hrs

[M». DepuTv.SPEAKER in the Chair]

Moreover, though tbe Government 18
speaking of soclalism, we kmow that
thiz is' a capitalistic society; we are
having capitahist development where
profit is the main theme of the matter
and the umscrupulous fraders want to

ed out completely. The poor people am:
mostly affecled because they have gok
less purchasing power, Thoge wWho

with the result that they purchase these
adulterated food articles which ars,
rampant in this country. Due to Gavs
emment’s reluctance and o
face ithis problem, thig law hag ;
fo mulhply adulteration. Thig business
has thrived to a great extent.

There are ¢ nullion un-nourighed
children in our couniry. They are
mostly affected. These people cannot
purchase pure mulk. They have to
depend on other cheaper articles and

these srticleg uzg. WAz, be
adulterated. ’i‘nhgy u?& ;ﬁ uﬁ&t
ed persong in our country, If we can
lower the priceg of food arficles and
increase the purchasing power of the
poor people, the problem can be mit-
gated to some extent But the Gov-
ernment does not do that They allow
increase 1n prices, thereby lowenng
the purchasing power aof the peapls.
So, this problem cannoj be solved.
After 20 years of reluctance, the Gov-
ernment has come forward with this
Bill

Yo

Coming to the Bill, I find that the
offences of adulteration' have been
categorised There is one calegory of
adulteration “which renders it inju-
rious to health”, There iy anocther
categary which Biiys “which does not
render #t injurieus to health”., Thére
are two categories, injuribug to heslth
and not injurious to alth. Then,
there is clanse 12 whith provides
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punishment. Bnp.llﬂ!thvﬂm-“
s siated:

“Provided that if such article of
food or adulterant when consumed
by any person i likely to cause his
death or is likely to cause such barm
on his body as would amount to grie-
vous hurt within the meaning of
pection 320 of the Indian Penal
Code.......s”

This will have to be proved before the
court of law, Though, it seems, strin-
gent measureg have been taken, it is
very difficult to prove that it is likely
to cause death or is lkely to cause
such harm on his body as would
amount to grievous hurt, before ihe
court of law. Therefore, in spite of
these stringent measures, the people
who are indulging in adulteration will
go scot.free. For the category, “which
does not render it injurious to health”,
a simpler punishment 18 provided. This
will not go a long way in solving the
problem.

Then, I want to make another point.
In the Report of the Joint Committee
of the Rajya Sabha, it is stated:

“Milk is an article of food in which
the incidence of adulteration in spite
of the Act has been the highest....
Adulteration in milk 18 so rampant
that if action is taken against the
supplierg of such dairies, perhaps, no
dairy would be left working in this
country, even the Delhi Milk Scheme
would come to grief..... .The Com-
mittee, therefore, thinkg that some
way should be devised to ensure the
continuance of these dairies and also
to ensure the supply or pure milk,”

In this connection I want to say that
milk is generally adulterated with
water. If water is added to milk, I
want to know in which category of
sdulteration it will come. In this
clause, there is a provision “which does
not render it injurious to health” and
Bore the adulterator will get less

Frevention of Food MAGHA 17,1897 (5AKA)
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punishment, I want the hen. Minis.
ter to clarify thig point. I is stated
in the Report of the Joint Commitlee
that some way should be devised te
ensure the supply of pure milk. What
is going to be done in this direction?
This should be clarified by the hon.
Minister.

The hon. Minisler has sald about
implementation. There 15 only one
Central Food Laboratory at present
Now, they arg increasing the number
of four. That is not at all sufficient.
Every State should have a laboratory,
not only a laboratory but a well-quali-
fled trained staff,

DR. KARAN SINGH: The four will
be appellate Laboratories. The other
will be the primary laboratory.

DR. SARADISH ROY: These labora-
tories should be well equipped and they
should have traineq persons. With-
out that, 1t 1s now seen that the re.
portg of the laboratories vary from one
to another, with the result that these
adulterators are free from the ocsurts,
they are not punished. So if we are
to have a uniform report from alt the
analytical laboratories, they must be
well equipped and they must have 'well
trained staff and sufficient staff so that
they can deal with all the samples to
be examineqd daily. Unlesg thus 18
done, this punishment clause ang other
things will remain only on paper.

So far, the Samitary Inspectors wera
doing the work, and now Food Inspec-
tors are to do it. These Food Inspec-
tors are not well trained. Special
training should be given to the Food
Inspectors so that they can implement
the Act properly. Secondly, they must
have adequate wages and adequate re-
muneration because corruption is there.
The Minister hag stated that the Food
Inspectors are corrupt because they are
not well pald. They are not control
led by Government officials but are
under the control of local bodies, they
are also poorly pald and they are not

"
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thex will .not be essy prey 1o, corTup-
tion, All thege things must.be looked
il?h. .

'l‘han. without finance, this Bill will
remain unimplemented. In the -last
m;th Plan period, no provision was
made . for checking food, adulteration.
Some money wag allotted in the Fifth
!‘lveYuthn.butthoulhthethird
year is over, how much money has
been spent on this account is. not
known., However, if we do not have
adequate funds to administer this
measure it will be impossible to check
adulteration.

Regarding the Advisory Council, it
has been recast and the Minister has
said that the consumers' interest has
been provideq for here, It is said that
the Advisory Council will have five
representatives of the consumers, one
of whom should be in the hotel indus.
try. Now, the hotel industiry is not a
consumer. A Hptlier is not a consumer
but a seller. How can he become a con-
sumer? If you want, you can take him
in other categories, but you have taken
him as a representative of the consu-
mers.

Now, there is one amendment by

"Shri Ramavatar Shastri regazding the

Indian Medieal Association. ] also
propose that the Indian Medical Asso
clation ‘should be associated with the
‘Food Advisory Body. 1" alsy propose
that there should be not only a Central
‘Food Advisory Body but, at the State

- Jeve] dlso, ‘theré ghould be gn Advisorv

Body with the interest of the ctnpu-
mersg and the Medical Association re-
presented- on it. ‘A Btate' Food “Advi-
‘#ary Coundil’ dhould be set up to lnok

" after'the implementation of this Act,

" In “conchision 1 ' would like to say
'Lhntwhmmmimwuncntmay be

“wmade” 15 this Act, unless the powerty
ﬂmmmnwumu&

T

_nﬂmmmmmmwﬁ._
" tominon’ people; thiy fienace ‘6f adul-

teration wilF not ‘be- checked a0’ emsily -

'byany&c!dﬂﬂsemﬁy

‘With these words, I conclude. .
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I sish to eongratulate Bir. Xaran Ningh
for bringing forward this Bil

this House ch, T feel, wan fo
overdue,

In every other country, particularly,
a country which profesiges to be a wal-
fare Staies adulteration is the excep-
tion. But, since in our country, adul-
teration of food hag become a normal
feature unadulterated fooq hag beecome
an exception. A recent mnalyms con.
ducted by the Industrial Toxicological
Regearch Centre, Lucknow hag shown
that one of 12,736 samples of coloured
food items including mulk, non-milk
products, sweets, ete 70 per cent of
them were tainted with unauthorised
coloured toxins ang were also other-
wise unfit for human consumplion.
The extent of adulteration n coriander
and chillies, according to ones stafis-
ticg was found, as per a study carried
out in Bombay, to be 5625 and 45.07
per cent respectively which indicates
the hazards to which the people of this
country are exposeg because of adulte-
ration

In thus Bill, the problem of adulte-
ration has been sought to be tackled
in four ways. (1) by changing the
mechancs or the rules of procedures
regarding the taking of samples etc,
(i1) by changing the procedural part of
law, (u) plugging the loopholes and
particularly by the introduction of a
new defimition of the term ‘adulterant
and (iv) enhancedq punishment No-
body can deny that even when a man
commits & crime under grave provo-
cation or when he feels that there ia
a reason to commif a cnime, if it
caused grievoug hurt or death, he 1s
pumshed with imprisonment for life,
but, 1n a case, where a person, for
economlic gains, commits a crime not
upon one individual but on the entire
communty, the punushment uptil now
given was very munimum. I am very
happy that the punishment has mow
been increised in some caseg where
it causes injury to bealih, from one
year to six years and in cases where
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the injury is likely to cause death or
grievoug hurt, from 3 years to life.
For all these, I support this Bill. But
] have some observations to make re-
garding some of the provisions and I
hope the hon., Minister will carefully
look into them.

The hon. Minister made a reference
to Clause 17. In fact, to-day in the
morning, we had a discussion. Earlier
the position of the law was that if a
company which includes a firm com-
mitted a crime, all its Directors and
Managers were liable and they could
protect themselves from conviction, if
they could prove in a court of law that
they had nothing to do with the day to
day management or had no knowiedge
about the adulteration for which the
prosecution took place. I realise that
thig leads to difficulty. The Director
in Delhi may not know about the hap-
pening in the firm in the remote part
in Goa, but he had to face prosecution.
This has been avoided present amend-
ment but it ig going to cause serious

f hardship in other direction, Under
the present amendment what has been
done is that a firm may nominate a
person as a Manager and in case of

1 prosecution under the Food Adultera-
tion Act that nominee will be held

Fliable. Look to the condition of the

country as it exists to.day. Unem-
ployment is rampant in this country
these days. The firms, particularly,
the retail firmg will nominate a person
under them or those who are working
as Salesmen. They will say, please
sign this document by which you have
been appointed as a Manager, cther-
wise you will not be retained as a
Manager. He will have to sign it,
otherwise he will not be able to main-
tain his family. We know the inst-
ances of the cases where sons of
owners responsible for an accident
shifted the burden to the driver for
« prosecution,

s
)

In this case, if any firm comes to me
to ask for a legal advice so far as this
Act is concerned, I can tell them you

Adulteration (Amndi.)
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can save yourself or minimise the
chances of prosecution if you ask the
salesman to give in writing that your
salesmen is going to be your nominee
under clause 17. The result will be that
man who is not in productive process
or has nothing to do with the adultra-
tion will be prosecuted and the guilty
person will go unpunished. There-
fore, I feel that you should thoroughly
look into the application of this clause
17. Up till now Directors and Mana-
gers were prosecuted. You have tried
to save them Of course, you have
made a safeguard that if that man
can give a proof before the Court of
law that he had no knowledge, he will
not be convicted.

Under the existing provisions of law
the Manager or the Director had to give
defence showing that they were not
liable to conviction. You have spared
a rich man from the hardship. At the.
same time you have put a very ordi-
nary man in the same hardship. The
rich man had the resources to fight in
the court of law. The poor inan with
no resources will be in great difficulty
because of clause 17. Hon, minister
has given an assurance that he will
look into it. I feel he wili do so.

Please look to the definition of
primary food as given in clause 2

“primary food” meang any article
of food, being a produce of agricul-
ture or horticulture in its natural
ﬁrm;”

I would like to know the interpreta-.
tion so far as rice is concerned. Paddy,.
I know, will be the primary food, even
if it were sub-standard is not adul-
terated. Rice, ‘if it is substandard, is
adulterated. Will you please explain
the position? I know many cases where-
hardship was caused.

DR. KARAN ‘SINGH: 71 will see io-
it.
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‘SHRI DINESH CHANDRA GO-
“SWAMI: You have trieq to help the
‘egriculturisty hut I have not been able
to follow the logic behing it.

I paddy becomes a b I
think that rice 'hmp.ﬂ:;arymood,‘
primary food and both should be ex-
empied. If not the reasons therefor?
If, paddy becomes substandard because
«of natural cause, it is not taken ag
:adulterated but, if the rice becomes
substandard because of natural cause,
it will be treated as adulterated. What
is the rationale behind this I have not
been able to follow. Please try to
.explain the rationale.

Under the existing provision a
sample could be taken from the pur-
chaser butt the present amendments
prohibitg taking of sample from pur-
chaser. The legal position ig that the
Act is attracted only jif food is stored
for sale and not for more storage. This
has been the decision taken by the
Supreme Court. That 1z not altered.
The prosecution has to prove that the
thing is kept in the store for sale. It
is the bounded duty of the prosecution
to prove it. Earlier the sample could
be taken from the purchaser. Sup-
pose I have gone to a shop and have
purchased a litre of mustard oil. The
sample could be taken from me and,
on analysis if found that it is adultera-
ted, then the sample could be taken
from this shop and if hoth the things
tallied, it may be taken firstly that it
is adulterated and secondly, this thing
was sold to me. Under the existing
(new) provision, the sample cannot be
taken from the purchaser. This will
lead to difficulties—in many cases, you
will not be uble to prove sale. Sup-
pose you say ‘that it 1s sold to you; the
shopkeeper may say that he has not
gold it to me but that he has sold a
different thing. How will you prove
4his? Suppose you go and seize a
sample of one tin of mustard oll from
a shopkeeper and say that the thing
purchased by ‘X’ from him is adulterat-
.64. He may say that X’ hay met pwr~
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adulterated product ig not kept just at
the place of sale, Adulterated pro-

would bring it from the backside and
not from the side. The shopkeeper
may keep the adulterated thing on the
backside, He may bring the adultera-
ed mustard oil from the backside
and give it to me. If an adulteration
has taken place, you cannot fake a
sample from the person who has pur-
chaseqd it because he becomes a consu-
mer. Evep if you take the sample
from the person, he may say ‘look
here, I have kept this tin for my own
consumption. You cannot be allowed
to take it from me.’ How are you go-
ing to prove that it iy adulteraled?
You cannot have the right to take the
sample from a person who gays that

. 1t is kept for his gwn consumption.

The other point which Mr. Mody
raised ig this. The sample selred from
the person is not given to the accused.
1 think that sempie should given. After
all when you are giving the punishk-
ment of life imprisonment, let him
have the satisfaction that at least he
has some safeguard. Earlier, you used
to give the sample to the accused. I
do not know what' difficulty teok/piace
in not giving the sample now. nder
the existing provision, you have made
the report of the director as conclusive -
proof in all cases under Sec.
1(A). Ta & case wherd &'food yreduct

“*

L §
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ia nbt injurious to health or it would
not lead to déatk or it would lead to
grievous hurt only, then the report of
the Director is conclusive, But in a
case where thé food prodixce inay lead
to death dr to grievous hurt, the re-
port is not conclusive,

DR, KARAN SINGH: Because life
imprisonment is there,

SHRI DINEEH CHANDRA GO-
BWAMI: It a report is conclusive, do
you think that the suthenticity of a
repor{ can chunge according to the
sentence? If the report 1s authentic
for awarding a three.month imprison-
ment, it should be authentic for award-
ing Life imprisonment also. It you have
the official conviction it is mot authen-
tic for Itfe imprisonment. it is not
authentic for three-months imprison.
ment alsd, A three-month imprison.
ment to me is equally serious for me
as a lLife imprisonment is to another
mean. TRis is very interesting. Please
look st it. I have not been able to
follow it. There is section 16.

DR KARAN SINGH: I understand
the point. I will reply to it

SHRI DINESH CHANDRBRA GD.
SWAM!I: In a court of law, there is
the report of the Director which says
that it ig adulterated and there is the
report of the Public Analyst which
says that it is not adulterated. In some
cases, you will say ‘No, you cannot look
to the report of the Public Analyst
at all because the Director's report is
final and conclusive and he can be pen-
tenced to one year, two years or
three years’ imprisonment’ But in a
case where the food was of such
a nature that it could lead to
grievous hurt or death, you say that
though there is the report of the
Director, thoygh there is the Report of
the Public Analyst, the Cour{ will look
into both and come to its own con-
clusions. If the Report of the Director
is open to suspicion and scrutiny, then
it should be open to suspicion and
scrutiny in all cases, whether the con-

Adulteration (Amnih.l)#" 9°

BiR

viction fay be three yéars' ¢ less or
whether the conviction may be for life.
This is for the first time that a peculiar
proposition has been lawd down that a
Report’s authenticity is dependent'upon-
the amount of sentence. For the first
time, I have seen such a proposition
propounded. Up till now the position:
was nof s0. Therefore. either you
make it conclusive or you leave it tor
the court to judge the Repori accord-
ingly, This is an anomaly to which I
am not able to reconcile myself,

One more thing, The time has come~
for you to look into the specifications
also. 1 have seen many cases where
people have been prosecuted Take, for.
example, mustard oil. All specifica-
tions were correct. But the report'says+
that there were traces of sesame oil.
Because it is a foreign product and
there are traces of it, it becomes
adulterated. There have been cases
where persons selling mustard oil have
been found guilty because there ate
traces of other gil in it which are more-
valuable than mustard oil. In our
country where the eystem of proces-
sing is not perfect, sometimes these
things take place not because of any
culpable intention but because we
have not been able to collect these:
things in pure form from the agricul-
tural field or otherwise we have not
yet reached a sophisticated stage, Yow
have said in the case of primary food.
that if two primary foods are mixed
and it is not injurious. the man 15
protected. Why not the same thing be”
extended to specifications also? This
is also another aspect which, I hope.
the hon, Minister will look into,

MR. DEPUTY-SPEAKER: Shri
Sequeira.

SHRI RAMAVATAR  SHASTRY
(Patna): T had sent in my name.

MR, DEPUTY-SPEAKER; I have not.
seen your name. I saw the name of
Dr, Ranen Sen,
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SHRI RAMAVATAR SHASTRI; 1
had sent in my name. What i this?

M., DEPUTY-SPEAKER: 1 will cal}
you later, I saw the name of Dr,
Ranen Sen. I was looking on that side
also.

SHRI RAMAVATAR SHASTRI: Find
out,

MR DEPUTY-S8PEAKER 1 do not
know. What is the use of quarrelling?
I will call you (interruptions). Why
den't you sit down? 1 was explaining
“that: I saw the name off Dit. Ranen Sen
@nterruptions). He doey not have the
patience to listen. I have tokd him I
would call him,

SHRI RAMAVATAR SHASTRI: I
wiant so kmow how it hes happened.

MR. DEPUTY-SPREAKER, 1 do pot
know anything.

BSHRAI RAMAVATAR SHANTRI: You
should enquire Irom the Bectetariat.

MR. DEPUTY.SPBAKER: I do not
know. Please do not argue. He does
not have the patience to undérstand
what I am sdying. People do not have
the patience to listén to each other;

SHAI RAMAVATAR SHASTRI ‘I
have already sént my name....

SHRI S. M, BANERJEE (Kanpuy):
May I explain that Dr. Ranen Sen’s
name was sent long before”?

MR, DEPUTY-SPRAKER. I was try-
ing to explain. But he is so impatient
(Interruptions), Please sit down, I am
on my legs. 1 was saying that be-
cause 1 find the name of Dr, Ranen Sen
here, I was looking to that side all the
time. I .had seen Pr. Ranen Sen a
litle while ago. Then he went guf.
1 did not see hm; that 18 why 1 was
calling otbers. I thaught that Dr.
Ranen Sen had gong to the Library to
<onsult some books or reports, Now
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that, e ey dsawn g, atdngion, 1 ahall
%%th“ point in Quats
relling, over it?

SHRE RAMAVATAR SHASTRL
want 40 knolr wheae ti slip e
sent had gone. ft is kappening lwe
this always. You should consult ﬂu
Sectetariat.

MR. DEPUTY-SPEAKER: Order,
order. Sqqusizy,

'SHRI ERASMO DE swmu
(Marm ng) Iisa m to
g, Sty tho, wore 4 ‘;ﬂ‘:ﬁ""‘
siong, , word, ‘di be
cauge unfortunately the majority of
megsures we have heen considering in
this, House are precisely of the variely
denoted by that word which had heen
deleted n this law; it is on pase 2,
that the werd ‘disgusting’ hes hean
deleted.

The hon, Minister knows that it g
nos the passsge of this law which,is
going to resolve the problem of adul-
teration because adulteration of food
in our country has veached sueh prp-
portions that the government must
accept, to my mind, responsibility for
not having acted much more deci#i
and muck more actively even w
the existing Aet

Ofie of the iargest problems that we
h;ve is the problem of condimeénts. I
should like to suggest to the hon.
Minister that he should consider some
kind of fegislative measure similar to
the FPO for condirnents; he should also
consider to what exfent it would be
possible for Mim, at ldpst in sofne
dreas, to0 prohibit the sale of certain
types of condiments unless they are in
patkaged, branded fotm, Because if
we can do this, the control of the pro-
ducing centrés of those condiments will
become much easier, ,

1t is fot possitle to keep the entire
country under walch: it ¥ too big ot
that. Therefore, I stiould suggeit to
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Dr. Karan Singh that he should also
consider devising a system of watch,
concentration on and regular inspec-
tion of large producing sections, and
cyclic watch on the retailing and
wholesaling  sections. Unless such
directives are issued to the inspectors
who are going to implement this law,
I think they would be going round and
round in circles, and occasionally get
one or two cases in order to justify
their existence. I should suggest a
very specific cycle and continuous
watch at the producing centres of food
articles and less frequent watch on
the wholesale section and even less
frequent watch on the retailing sec-
tion. It is only if such a plan is
devised in very specific form that you
can deal with this problem.

A point has been raised in this
House earlier in the debate that in the
case of packaged, branded goods-it is
only the person who packs and brands
that should attract the mischief of the
penal provisions of the law and not
the wholesaler or the retailer who only
carries those products for sale. I fully
endorse this point of view and I should
suggest for the consideration of the
hon, Minister one additional provision
which will be of considerable benefit
in controlling and stopping adultera-
tion: government should acquire for
itself the right by law to direct any
manufacturer to recall from the mar-
ket any product which is found to have
been adulterated on inspection and
analysis. I do not think they have
this right at the moment. It is a very
necessary right. If you find a parti-
cular batch of a particular product is
adulterated anywhere, Government
should ask the manufacturer to recall
the entire batch from the market within
a specified time limit,

14.00 hrs.

Mr. Goswami raised many points.
One point is about the possibility of
seizing the goods from a purchaser or
a person who is in possession of adul-
terated goods., I think the power of
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seizure must extend to the purchaser
and possessor of adulterated goods. If
this power is not there, the lacunae
become much wider than what are ex-
isting in the original Act. So, this
should be included in this Bill,

This is the last day of this session,
It is a credit to the House that in the
middle of this disaster of an interrup-
tion to the democratic process, we have
been able to come here and talk to
each other. For this, the credit muct
go to the opposition, because notwith-
standing what the Government is try-
ing to do to destroy democracy, we in
the opposition are trying to save
democracy.

The ferm that the people gave them,
ends on 18th March, and from that day
onwards they lose their legitimacy.
They know how difficult it is to govern
without legitimacy. I submit that in
all hymility for this is what Congress
has lost, they should go to the people
and seek a fresh mandate. As Mr.
Banerjee rightly says, after 18th March,
it will be an adulterated government !

SHRI K. SURYANARAYANA
(Eluru). Sir, this is a very important
Bill and everybody is welcoming- -it.
The previous Acts are there, but there
is always scope to escape from all the
Acts. We are not lawyers and we are
not liers also. People are suifering.
Innocent.consumers cannot go to the
court everytime. They may go to the
Health Department to some officer and
make a complaint, Government should
take care to prevent adulteration not
only of foodstuffs but other consumer
articles also. People take endrin but
do not die because it is adulterated !
Insecticides are sprayed but the insects
do not die because the insecticides are
adulterated. So, deterrent punishment
should be given. If a person is killed,
you give death sentence to the .mur-
derer, Why not award death sentence
to those who adulterate the foodstuffs
and other consunmer articles? This
can be considered in the next amend-
ment,
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fShri X, Suryummrm!

:'l‘he big merchants and big preducers
always escape and the wnall dealers
and small shoplosepars are prosecated
and convigted. Before the Select Com.
mittee the small shopkeepers have
given evidence and they have also send
seime goodd euggestions. Oue: of the

the prescribed standards or it com-.
stituents are present in qualities not
within the prescribed lLimits of vari-
ahility and where such artigle i¥ a
substandard food but not an admixz-
ture in the primary foeds and
either case solely due to natural
techmicel causes and beyond the
4rol of human agency and not
$urious to human health, them,
sarticle shall not be deemed
« adulterated within the meani
' this sub-clpuse or Acl”

I have no knpwledge of this. 1 simp
want to represent this for considera-
tion.

- §s
atgﬁgas

<«

As Mr. Goswami has pointed out
that driver 18 being punished and the
owner is being allowed to escape, who
has actually committed the offence, the
same thing is happening i the cage of
gugar factories also, The Genergl
Manager and the Managing Director
are being allowed to escape and fthe
small officer is being punmighed. Some
sugar was being exported and fortun.
ately, a bag was broken at the Vizag
port and the sugar was found adulter-
ated with ammonia sulphate, For this
the lorry-walla and the driver were
progecuted and the Ceneral Manager
of the factory was let off.

it Trarnrare well (weay) - I
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w5 wav afafa 7 3@ a@ N 79
wié o1 w@Y; wae arE Y, W@
awsn ¥ wfafafi A mfve @
frar mar £ 7 g g w@T aT wiiHw
feqr wrAT fed | I ave BI-ER
wra grrae, feomn ades, fimme
Ft qud @ FoET N sqrar ¥ SUTE
wxy wTi Wi wardd fr /Y, wyi-wwr
e few wwre fremes & ot & 0
wx wiafafaat &t & mfw
fear war £
2369 15—4
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wq aeg ¥ feaw oy WY owEr) oA
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wwr, ¥ gor Afa, o shay-
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Wl 9T wzwr & fifwg o

SHRI D. D, DESA] (Kaira):

Wha
talking may be partly some sspects
of its implemerntation and certain ad-

whom lve up to hundred years of age.
The cause of their longevity is nothing
else but simple and wholesome food.
One of the leading health and nutri-
tion specialists of the earlier century,
Dr John Mackinson found that the
poor longevity in India of 35 to 40
years 15 essentially on account of the
poor nutritional value of several of
our foods He particularly drew atten-
tion to the low did any content of the
food in Madras and eastern part of
India, Of course, I am not trying to
make our Health Minister a specialist
in nutrition But ultimately, when our
poor people spend money, for buywng
food, they do not want to die because
of taking the wrong things which have
poor nutritional value

There is one vital aspect which we
have to conmder in thig connection.
There is a large number of firms or in-
dustries which manufacture sdulterants
meant only for adulteration. There are
some wholesalérs in this industry who
sometimes operate equipthent with 190
bp motors. They grind scap-stone or
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-¥manuiacture mesula out of animal
viroppings. There are people who
wmanytacture out of organic substance,
Dbulverize components which have addi-
4ive value and the puirchaser has to
find which particular adulterant 1a
anost suited to a perticular commodity
'with which he wants to integrate.

The Minister, as a precaution, will
tave o start with sdulteranss, as soon
as he is free. These adulterants are
the first batch of people whom he will
bave to take control of, because the
ultimate culprit would be the person
who has mixed these things. But then
the source is the key where everything
has to be tackled and I would strongly
urge about it.

We are aware that a large number
«©f colours go for adulteration. For
example, my friend was talking about
mirché (chilly). This humble chilly
‘was sold at a price of Rs. 20 kg. It was
& thriving trede. These grganic sub-
stances particularly those which are
mmade from the straws and other organic
stems used to be pulverized and colour-
ed by them and the scents were manu-

- factured. This is a most thriving busi-
ness. The scent is available for every
product. In other words, you do not
have to grow chilly. It is made out
©of strow and dead plants. These plants
are pulverised. coloured and scent of
“mirchi is added to them for the manu-
facture of mirchi.

For every product, there is a tech-
nology and these technologies are
widespread and will have to be con-
trolled at the very source. (interrup-
dions).

He is right because I am in food bust-
mness. 1 happened to he the President
of the All India Food Manufacturers’
‘Pregervers' Association. To that ex-
tent, we have to deal with these
things. We warned all other members
by saying that if they do adulteration
they will be chucked out of the list
of the membership of the All India
Fooq Presgrvers’ Association (Inter-
. wuptions),

Adulteration (Amwasj
Bill

MR, DEPUTY-BSPEAKER: We should
appreciate that we get all this infor-
mation which may not be in the know-
ledge of Laymen like gurselves.

SHRI D. D. DESAI: What we are
talking is not our first hand expen-
ence, but this information comes to us,
and it is our responsibility to pass xt
on to the Minister for such examing-
tion as he can do, because we have
no machinery; we are not equipped to
look 1nto the detail of these possibili-
ties. There is a Food and Drug Ad-
ministration in the United States. This
Administration is dsing a wonderfut
job. Some of our officials or some
officigls of the FDA may be called to
India. I would prefer that they may
be called here. My hon. friends were
talking about the Soviet Union. As
far as socialist countries are concernsd
we are not having ahything against any
particular country or anytbody. But,
by and large, the food problem is more
complex in societies where multiple
food is there and sometimes where
food value has been zeroed because of
long trading process which they are
subject to,

I would say that the best party to
lend support or to lend the technique
of catching adulteration is probably
the FDA, to my knowledge; there may
be a possibility of any other organisa-
tion it anybody can suggest. If we
ask for two experts for assignment for
one or two years, I think our food
adulteration can be put to an end.

SHRI K. MAYATHEVAR (Dindi-
gudl): Mr. Deputy-Speaker, Bir, I
support this Bill. I congratulate the
hon. Minister of Health for bringing
this Bill. I hope the Health Ministry’s
Minister is healthy for implementing
this Bill effectively. This food adui-
teration and drug adulteration are
very henjous crimes. The offenders like
adulterants and adulterators are bothk
anti-national and anti-socigl without
any doubt, There are many kinds of
adulterations in Tamj] Nadu. I l‘uﬁa
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heard many factories which are there
in Ramanathapuram. I do not know
what has happsnad to the Minister
now. i

There are factories running for
.the manufacture of small stones in Ta.
mil Nadu. They are situated in
Remnad district of Tamil Nadu, n
Sivakasi, Virudhunagar and in some
other towns. These factories are pro-
ducing small stones to be mixed with
vice, I have been affected by it.
Many south Indian people are affec-
ted by it. Therefore, I would re-
quest the Government to take very
stringent sction on these anti-national
and anti-social elements, the adultera-
tors, and about adulterants also.

There are o many kinds of adulte-
rations, There is adulteration in milk.
Now-a-lays, I cannot say whether the
milk vendors are pourlng wate: info
milk or they are actually pouriag mftk
into water. This is the extent of
adulteration. I have seen it in Tamil
Nadu and also in Delhi, There is adul.
teration in tea leaves and in coffee
powder; there is adulteration in mut-
ton by mixing beef, there is adultera-
tion in ghee, You are all awar» of
these things. There is adulteration In
cold drinks also, specially in Fanta. 1
have taken Fanta and I have found
it to be adulterated.

Adulteration is no doubt a heinous
crime. It should be put a step to by
the Government under these special
circumstances, under the Emergency.
Tamil Nadu is now under tha Presi-
dent's Rule. I would ask the hon.
Minister to advise the Governor and
the Collectors in Tamil Nadu to im-
plement the provisions of this Bill
very strictly and to punish adultera-
tors in rice and in many essential

. commodities, Even in drugs, there s
adulteration. Many children, men and

women are killed on account of Tnrge-
scale adulteration in Tamul NMadu, Mut
the action is very poor, The baby Tood
is also adulterated. Mdre and more
babjes are dying now,

In the case of drugs, I would regquest
the hon. Minister to bring en amend-
ment in the Drugs Act, to punish seve-
rally the adulterstors in drugs, 1o
give the maximyum punishment of
death sentence to the offendecs under
the Drugs Act for killing human beings
As my hon, friend very correctly
pointed out, the adulteration is nud
gn offence which is suddenly commit-
ted by these people. It is dome tIn &
pre-planned manner with an ulteriozr
motive, with fraudulent intenliony ane
with most criminal intentions, Even
ordinary murderers under Section ¥0Z
of the IPC are given death sentence.
But here the murder is pre-planned,
with all preparations, with an ulterior
motive and with criminal intentions
There should be death sentence for
such people. These people are anti-
national and anti-social people. There~
fore, the maximum punishment shoul®
be given to them. The minimum
punishment to these people should be
not less than eight years. The @8-
coits and robbers under Sections 392,
395 and 397 are given the minimum
punishment of eight years. Therefore,
the minimum punishment ghould be
eight years. 1 would say that the
maximum punishment, the death sen..
tence, should be given to adulterators
and even to  Black-markeicers and
hoarders. They are anti-national an&
anti-social elements.

With this pleading, I congratulale
the hon. Minister for bringing this Bijl
and 1 would request him %o see that
it is properly implemented. He should
also Pring an amendment to the Drugs
Act. Tamil Nadu is under the Cen-
tral rule, the President’s rul>, You
must implement this. 8o far, they
were suffering at the bands of the
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¥ i famr Powrex & smarr Qor ady
B grar | A oy vy fuar fomraz
& Y €Y w1 ®A & ag forwr §
Yo fowrer we & forar g &1
afw gy it g€ fiolf St adf aravd
&t 5 g & qrg aflAd A g &
wr #Y fefE agar £

1t was brought out in & ¢mvincing
manner that the funds made avail-
able for the purpose, whether from
the Centre or the States, were hope-
lessly insdequate. The first three

Five Year Plans did not make men-
tion of the Food Adulteration Act.

s fergrar #uw oY wofte "ama g,
ar w1e aff 73 § afew oo g
w7ft . wR=R ¥ urg dar A W)
wrout # sy F7ar § oF Sy av
f¥®T A} 200 B AAEATE QAT § 4
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St gy & wurg ¥ 1 o SrvrT
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T & fEART W AT ¢
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#arettr A & 1 W% gl Wit we
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ot 1 g fawraz & 2 & g
o fraw @ 1 oww 3 T
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gt Y &, &, wwlt Wi g oy g
& W g gur waar qr | fer ol
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FI7 aTT 361 § wIfE W ¥ o
wfr 7Y, WY WY 99 o §6 W
wT A 1

oF o AT a1 § gw wEw §
£ ¢ darc 7 N ;A TYETY WA
¥ faory o sw-@wd =7 af, Wik
37 &t %Y Tow ¥ wewd frwr & W
¥ sreme w7 faar O ag qa-wded §1

"



Adutteration {#mndt.)

.. [ 5 "1m W of. ! f m
07 Prevestion of Food iUty A‘W
Big

o gm wt Wm]
im#ﬁsi‘ﬂﬂ« ki Ll L ]
e aear} | we g o vy
&, iy v ey ot o e wre
% @ ord v fed ok § s Ay
arer o ik A qw e A 4 e
aw g ¥ew oy w3 www w3 fear
war & 1 wg W W R adwT & 7

T ST ¥ wrta o e #
wl vk §, ay # sy W g
s egu ¥ Wik a8 frm 9 &)
#asfauwg g fr Ay mwel &
I g &7 A¥A §, 37 W T 4
wfed | wert §1 g7 w7 wfEy
fir & & i § o & oy v ot §
v g gra ¥ fag wyfwe 7 &)

ur ur gf aan @ 8 feiwg
& T wrer 4 g owEw W
AT o givedze § I O *‘TT":
Afe % T TE WY AT wE@ g
fir faarae oy OF) o1 afi § oafs
qTET? o A AT AT avy AVEIR
o ghfY

SHRI P. G. MAVALANKAR (Ahme.
dabad): Mr. Deputy-Speaker, Sir,
1 think, the House will agree with me
that the Health Minister, Dr. Karan
Singh, while piloting this Bill to us
made a very brilliant and studied
presentation and explanauon on the
various provisions of this Bill and 1§
wish to join other hon. Members m
congratulating warmly the Health Mi-
nister for the initiative and imagina~
tion with which he has been dealing
with thig terrible problem.

This is ¢ 9000 mepmire in-the right
direction. Because of the fact thet
several of the hon. Members who have
spoken before me bave foucied om
the various aspects of the liw, I would
rather view thiz plece of legialation
more from huyman and philosaphics}
angles than from a purely legalistic-
angle,

A piece of legislation, such ag this
which i8 a social economic legislation,
obviously is to be preceded by public
opinion and backed up too by public
opnion. I understand that it iz only
the pressure of the public opimon
which has compelled Government to
broceed 1in the right direction and they
have rightly gone, but it is the con-
tinue pressure of public opinion which
wil make the Government find out
what are the effective ways and. pro-
visions in the legislation and what are
the defective things which can be later
on removed by further amendments, I
hope, the Government wil] have a ¢con-
stant eye on how the public opnion
reacts to the various legal and penal
provisions contained 1n this measure.

The post-war period, particularly
since 1945, has been a period of tre.
mendous advances in science and
technology, but the trouble 1s that
though science and technology have
advanced, that advance 18 unaccom-
panied by an equally good advance in
spintuality and truth. When science
and technology unaccompanied by
spirituality and truth go ahead, they
create havoc sometimes and one of the
havoes created 1s what we see today,
this adulteration in the spheres of food
articles, drinks etc This unsocial atti.
tude and profiteering mentahty, about
which the Minister made a very right
reference in the beginning of a very
small minority has a tremendous im.
pact on a big majonty, the entire
nation These unsocial and anti-socia}
attitudes and activities have to go, but
they cannot go merely by legislation,
they will ultimately go by the pres.
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As I gaid, I was geing to view this
piece of legislation drom a phildsophi.
eal angle I feel that today ours is
not only an atomfc age, this is also
an age of apathy Coupled with that,
we now gee thiat it is the age of adul-
teration, pollution, an age of abject
pollution We find that citizens, even
when their interests are concerned, are
not interested in trying to eradicate
those diseases, or those dangers or
defects Ultimately, the State cannot
do beyond a certain point, i1t 18 the
citizens’ nightful vigilance and active
apvolvement which can really do a loé
in terms of eradicating some of these
social evils Do we find adulteration
only in food articles or only in drinks”
i dare say adulteration and polution
are found these days in ealh and
every fleld Take the pohtical field
the economic fleld the social field the
educational cultural literarv and even
religious flelds 1n fact no field of
human activity 18 today left out where
there 18 not some kind of adulteration
practised The trouble, thereforg, is
that when we are sitfing in judgment
over those food adulterators we are
forgetting that in every walk of life
where we have certain things to pro-
sect or injeot into human activity, we
are also responsible for a pumber of
such crimes of adulteration Therefore,
1 feel that when we look at this pro-
blem we should not forget to look at
thus problem n its totality also

When it comes to food and drinks
adulteration I want to say that it s
not only injurious to health but it
means slow and systematic and daily
death Death may come at the end
but before 1t comes finally the man 1s
failing 1n health failing in the energy
and faihng in exhibition because of
the adulteration

Therefore 1 feel that if you want to
tackle this problem, then the Govern-
ment must also through this legisla-

Adulleration (Amndt)
Bl

tion do two things. The Minister has
already made a mention of it First is
the 1mplementatien Implementation
must be quick and speedy and he must
guard against possible increase in cor-
ruption also because, after all, when
the state machinery or any machinery,
for that matter, has to implement, we
must not empower that machmnery with
such powers that the honest and tie
innocent are harassed I know the
Minister himself said m the beginning
that undue punishment and harassment
will not be done to honest traders in
this regard Therefore, I want that
the implementation should be quick,
and at the same time proper Ssafe-
guards should be there to see that
corruption does not ¢creep 1n a greater
amount

One word about punishment I hope
when a case 1s detected tried and prov-
ed of a grave act of adulteration, then
the pumishment must be definite heavy
and exemplarv because unless the
punishment 15 exemplary 1t will not
act as an effective deterrent

A word about voluntary agencies and
I have done Voluntary agencies,
social organizations and public-spirited
men and women have a greal part to
play 1in all these spheres and I hope
the Government will do everything mn
their power to see that voluntarv agen-
cles and the public spirited individuals
are given all encouragement and assist-
ance because although the State's
hand 1s bound to be and must be a
watching hand on checking the evil
and 1t has to be a helping hand the
citizens hands and responsibilities
must be greater and stronger It is
from that angle that the consumers’
interests the consumers’ councils and
the consumer movements as one sees
in countries like the UK, USA and the
Scandmnavian countries must aiso be
helped to develop in our couniry

SHRI B R SHUKLA (Bahraich) I
welcome the provisiong of this Bill by
and large But there are certain very
glaring defects 1n this Ball
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Under the existing Section 11, there
is a provigion that the sample taken
by the Food Inspector shall be divided
into three parts—one will be given to
the person from whom the sample s
taken, the other is sent to the local
heglth authorities and the thiyd one
is sent for public analyms to the
Public Analyst. The provision of
glving a sample to the person concern-
ed is a safeguard against manipulation
and misuse by the Food Ingpector and
persons connected with his Depart-
ment, This salutary safeguard 1is
sought to be taken away by the amend.-
ing provision of this Act. Therefore,
it should be restored because the gov-
ernment’s intention 18 to prevent
harassment of the honest traders.

Becondly, ‘adulterant’ has been de-
fined in this Bull as ‘any material which
is used for adulteration’ This 18 a
circumlocution, What is adulterant?
An article used for adulteration, What
is adulteration? That has not been
defined in this Bill at all. Only ‘adul-
terated article’ and ‘adulteraetd food'
have been defined and even if water
is mixed with milk, then water is
used as an adulterant for adultera=
tion of milk. Now, therefore, if water
is stored, i1t will also fail within the
definition of ‘adulterant’ If sugar is
mixed in barfl in excessive quantity
and the khoya is not mixed as pres-
cribed, then sugar can also be said to
have been used as an adulterant
Therefore, my submission is that there
is no necesmty of defining ‘adulterant’
afresh in thig Bill, In the old Bill it
has been laid down that any material
which is used for adulteration can be
selzed and can also be taken care of
by the Food Inspector,

The third thing is that primary
food hag been defined in this Bil
‘Primary food’ means any article of
food, being a produce of agriculture

TEBRUABY 6, 1074
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by the Company as the person incharge
wil] create many difficulties 1 would
invite the attention of the hon, Minis-
ter concerned that this Section about
the punishment of companies for the
offence committed under this Act
should be drafted on the lines of the
provisions contained 1n the Essential
Commodities Act. Therefore, my sub-
mission is thet the Bill has been very
hurriedly brought. Though it wus
committed to the Joint Committee, yet
there are features which need re-
thinking and re-drafting, This Bill has
been taken up at the close of the
Section. So I extend my support to
the Bill in those respects which are
beneficial to the country.

st v o (TEF) - ITrEAW
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farer w Y Wi wrd @, Pormwr aadw
& ¥ fad & wer gon § 1 =Wl
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§997 @ar § AT gt INIT W
waeqr ¥ 7g arm wwh wrd §
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DR. KARAN SINGH: Mr. Chairman,
Sir, the debate on this Bill has been ane
extermely constructive ohe and 1 Bin
most grateful o the Hon. Members
who have taken the trouble of study-
ing the provisiong go carefully &nd
have given us the benefit of theip gd-
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vige. The Bill, aa you would have
Jotiped, hayg yeceived widespreag sup-
Dot becsuse the IHouse reflects the
feseral public wpinion that something
drastic should be done agamst this
evil, 1 will try to deal with some of
the major points raised by the various
Hon, Members. About twenty Mem-
berg have spoken; I have tried to take
notes, and I will wil dea} with the
bropd problems.

Shri 8sradish Roy made the pomt
that, in a way adulteration was a ve-
flection of the low economic standard
of the country and it was ultimately
only if proverty is removed and the
economie standards are enhanceq and
the Jot of the common man is improv-
ed, that {s menace 18 really dealiwith.
This is wn unexceptional thing. All
our efforts are directed towards the
programme of bringing about a re-
moval of proverty. He asked us how
we were going to find out what is like-
1y, to cause injury. It is well known
that a health analysis can always tell
us whether a certain adulterated arti-
cle is likely fo cause injury or not. We
do not want to wait until people have
died: that ig the important point. We
don't want to wait until people have
dieq and therefore, if we seize an
article and if we find that it is hkely
to cause death, we will take drastic
action,

SHRI K. MAYATHEVAR: You say
that if it is likely to cause injury, but
if it causes death?

DR. KARAN SINGH: Then also.

Now, some general points have been
made with regard to the training of
¥ood Inspectors and improvement in
their service prospects. That point
ig well taken. As long as our ¥Food
Inspectors remain as lowly paid as they
are today, I am afrald the chances of
corruption are very much more. We
are in toush with the States and are
utging on them fo upgrade the whole

(SAKA4) Prevention of Food
Adulteration (Amndt,) 138
Bil

thing and instead of leaving it to the
Sam!:ary Inspectors, to appoint really
guahﬁed Food Inspectors. This will
mvoh{e e certain amount of money.
That is why I said in my opening y&-
marks that I am calling a meeting of
the Health Ministerg of the States to
again impress upon them this point.

Now, hoteliers are consumers in g
way, may be not individually, but be-
cuuse thousandg of peaple or, probably
lakhs of people eat in various hotels
every day. The hoteliers alsp buy
their products from the market. It 4s
for this reason that, among the five
representatives of the consumers, a

point was specially made that one
should be a hotelier

DR. SARADISH ROY: That way, all
hoteliers are consumers?

DR. KARAN SINGH: They are not
individual consumers but hotels are
places where vast numbers of people
eat everyday. Therefore we thought
it important to include a hotelier.

Now, a suggestion was made by Dr.
Kailas with regard to the Indisn
Medical Association. I may clarify
that the Chairman of the Committee 1s
the Director General of Health
Services; he himself is the highest
doctor. It is a good suggestion; we
will certainly keep that in mind. We
will like the full cooperation of the
Indian Medical  Association also,
whether they are members of the
Committee or not, but I would not like
to make it necessarily there, because
they have certain problemg of their
own; they may not have really the
time. In the States, there are going
to be separte committees; we are ask-
ing the State Governments to set up
those committees.

An jmportant point hes heen made
as to why one sample is not going ¥
be given to the vendor. Shri Modi and
other friendg made ihat point. I would
like to clarify this. The previeus
posttion was that one sample was sent
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to the laboratory, ohe sample was
glven to the vendor and one sample
was kept with the food inspector. Now
here is a clagsie gituation for corrup-
tion, because if the vendor gnd the food
collude, thev change the
sample and turn round and say that
ting is not adulterated. The Joint

tiee looked into theis very care-
‘We hed originally propesed
four samples; but ultimately we decid-
ed no sample to remain with the food
inspector also and no gample to remain
with the vendor, because obviously it
a sample remains with the vendor. he
would move heaven angd earth to
change it because he knows it is ladul.
terated and he may go to jail. There-
fore, we have now said, one sample
and two

|

g

DR. KAILAS: Why not two ssmples
to two different laboratoriest

DR. KARAN SINGH: What we
have provided in the Act is this. Let
us say that the food laboratory finds
the first sample adulterated. We have
given that man the choice. We will
write to him immediately that his
saraple hag been found adulterated
and i# he wants to send the other
sample which is with the health
authorities. We have alsg given the
right to Government, because some-
times, it has also been put before us
that the laboratories also do collude
with the big manufacturers If we
are sure that it is not, we have taken
the power to send another sampls to
yet another laboratory What we
have fried to do is a new gystem of
chetks and balanceg to prevent collu-
sion both at the food inspector’s level
and st the laboratory level I would
submit that this new mehod that we
have mtroduced is &8 major improve-
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that the corruption can be totally done
away with, but a8 many hon, Mambers.
have gaid, this is really a question of

society would treat them with certain
amount of derision instead of giving
them honour it would meke a
difference.

DR. KAILAS: But Government
prtronises such anti-social persona
because they are rich or resourceful.

different question.

Another point that has been raised
by many hon Members 18 the question
of the small man and the big men. It
is, no doubt, true that the
people, who adulterate, really
attention should be paid to them in
our implementation of the Act. T feel
that it is better to catch vne big
fish really eflectively to
that i is better to caich one blg
really effectively rather
catch hundred of small sardines.

L

g
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However, I would submit that for the
consumers, their contact really iy with
the retallors, The consumer does not
buy hig requirements from the whole.
salers, Therefore, we cannhot let oft
the retailors, because ultimately we
want to protect the consumer. Our
priorities are first to protect the con.
sumer. That is the overriding priority.
Then the smaller man who is usually
the retailer, then the wholesaler and
then the manufacturer. So, what we
have tried to do is that we have tried
to get all these, Whenever a small
man is caught, a small retailer is
caught, we can automatically implead
the wholesaler through the cash
memo or the warranty. Previously,
the wholesalers refused fo give war-
ranties. They used to say, ‘Either you
take our goods or you do not take.
Now, we have said that even a cash
memo or the invoice will be sufficient
as a warranty.,,

SHRI DINESH CHANDRA GOS-
WAMI; Cash memo under the rules
is & warranty.

DR. KARAN SINGH: Somehow there
wag some problem. We have changed
it go that they can more effectively im-
plead the wholesaler. Not that we
want to harass the wholesaler also.
But if the wholesaler is largely res-
ponsible, 1 agree there that he is the
one who should be caught rather than
the retailer. But we cannot let any
of them out of our net

A lot of points have been made. Mr.
Bharat Singh Chowhan and others
made points with regard to public co-
operation and also many of our friends
here like Shri Shailani and Dr. Kailas
I entirely agree with the suggestion
that the Zila Parishads, the Panchayat
Parishads and the Panchayats should
alzo be associated, It is a good sug-
gestion, We will also be trying to get
the Citizens’ Counsils, Voluntary orga-
nizetions and women’s organizations
involved in it. I have taken power to
give directives to the States. When we
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meet the State representatives in
April, we are going to impress upon
them the necessity of trying to involve
the broadest possible spectrum of ‘he
public, beause it is only—here I agree
with what the hon. Members have
said—when the public are fully in-
volved in this and when every citizen
looks upon this as a responsibility of
his own, that we will solve this major
menace and without that, it is not pos-
sible.

Now, I am coming to Mr. Goswami.
My friend, Mr. Dinesh Chandra Gos-
wami has got a very keen lega] brain
and he has rightly said as he has
dealt with certain cases under the old
Act and, therefore, he no doubt speaks
from 5 good deal of authority. Clause
17, as I explained, was put 1n as a
result of a definite guggestion made by
the Select Committee with regard to
this whole problem of directors and
whether they should be made culpable
or whether they should not be made
culpable. Now, what we have' done
is that we have tried on the one hand
to prevent unuecessary harassment to
the directors who will not be directly
involved but the provisiong that we
have made do not wholly in any way
safeguard the directors. It says—
clause 17:

“Notwithstanding anything con-
taineq in the foregoing sub~section...
Where the nomination comes in.

. .if it 1s proved that the offence
has been committed with the con-
sent or connivance of pr is attribut-
able to any neglect of a director,
manager or any other officer, not
being a person nominated, he shail
be hable”

Therefore, we have not put a blanket
protection to the director. What we
are saying is that because toursm is
particularly a multi-chain operation,
therefore, these individual units should
be more respongsible Now he has
raised a point and, I must say, that it

is a point which deserves careful atten-
LY



':tiw ’ms!e&rlsthatthhbonaﬁde

-ddn‘for tourism Will be wilsibéd by
ﬁmlnotdertogetbmsptdpﬂeon
thely recirds a8 managers and send

the 10 jail. 'This is cerlainly a point. .

) law can be made foolpronf, but 1

can absure the hon. Member and thro--

ugh him the House, that we will keep
a special walch on this aspect and I
will tell the State Governments to be
particularly careful with regard to this
and if I find that this provision which
~ we have put in, in order to prevent
avoidable ~harassment to the tourist

trade, is ‘being misused by firms, I

wili be the first one to come immedi-

ate‘ly with an samendment. I certainly

1 am grateful to him for having

drawh my attént:on to this point—that

this ‘was never the inteition 4t all of

the commitiee but, he says rig'htly as

& lawyer, it i5 open for anybody to

n;isuse it.” 1 will certainly look into

that,

‘The hon. Memher wlso raised the
point: why is it that when the impri-
sonment” is given, the Directory’
report is not taken as final? Now, it
is mot that we question the authents.
city of thie repsrt. The thing is that
ihe committee felt that where a person
is going to be sentenced to life, he
should at least have the power to cross-
examine the director because, after all,
life imprisonment is a fairly draconian
punishment. Really all that we have
done ig that we are not questioning the
authenticity of the Directors’ report
but in caseg where this punishment is
given, we are allowing for corss-exa-
mination which I think, under fhe cir-
cumstances, i not unfair.

SHRI M. C. DAGA: If in cross-exa-
mination, it loseg its importance, then
what “vill happen?

DR, KARAN SINGH. hen the
: Director should be moveg against if it
- is found hat he is gunty

also f61¢ it. Many of

‘rigid in soime ways and sSome  Heo

thet we have laly down,
before us in evidetsce. axﬁ pe

complained that you pul spécHicutioni
of America una Canada but 4
conditions ~are different| Alsp '
Modi menitioned about this qigstis: '*pi
varying milk stendards. 1 wiay tel
you, froa my home town—Justmi-~ -
some people’ came and they said if'the"
standasds of Punjeb and Harydnd
were applied to Jammu, all the dulriés
in Jammu would bé closed down snd
the people would go behisid {ie %&rs. )
We simply cannot match them. T may
clarify, there are different stﬂ\dardl
for different regions and States: We
bave laid down that for djfferént ‘re-
gions we can have different stdndards
in milk. Also, with regard to milk, the
Committee hgs made a specia] sug-
gestion. ' 1 will, perhaps, set up a
small study group on this dairy pro-
blem to see what exactly can be done
to prevent adulteration on the one
hand and {o prevent harassment to the
milkmen and gwalas on the other.

Shri Sequeira is not here. Perhaps,
I can skip over the point that he made.
He said that continuously this should
be monitered and as I said -in .my
opening remarks, the implementation
machinery is being geared up.-

Shri Desai spoke of the low nutri.
tional value and of the flourishing ' -
trade of adulterator. Somebody men-
tioned about Papeets gseed. I was hov=
rified to leaern that horse dung is sold
as ‘garam masala’ which is absslutely
incredible. It came as a revelation te
me. I pever realised human ingenuity
shouldhestmtchedtosuchahmitmt

. dumg can b. used—

a’rzﬂmtmﬂtﬂt w
ﬁtmfwwmwrﬂm,mm.
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This is really something absolutely

a8 Ehri Desal salg ad-

vanted teddmalogy i® being used to

maaulactury it, The latest techuology,

in Gujurat particularly is being used

to manufactute small seeds which ‘look
like rice,

Somebody abked a question ubout
paddy end rice. Now, I would clarify
also. Paddy is a primary food
ause paddy is in its matural state,
Rice I8 not u primary food because
firstly, it has a husk. There is human
intervention. Secondly, rice is often
fdulterated by addition of apparently
little gmall pieces which look hke rice.
re, we were not able to look
upon rice as a primary product. Stand-
ards for food grains are largely physi-
cal, not chemical with pertssible
Llimit of admixture. So, it should not
cause very great problem in its imple-
snentation.

Shri Daga and others mentioned
about the Food Inspectors. They men-
tioneg that there was a wide spread
report that the Food Inspectors are
often in collusion with the aduliera-
tors. I am afraid, our reporig also
show that thig is often the case and 1
have no hesitation 1 saying that in
the implementation of the Act, so far
a great dea]l of collusion has taken
place and, therefore, now under the
emergency, particularly one of the ad-
vantages is that we can more strongly
against the govermnent servants which
we sould not do earlier. I have deter-
mined. I have laid down. I told the
Committee and I would like to tell the
House that we intend to take the most
drastic action against the Food Inspec.
tors who have been found in collusion.

They are not covered by this Act.
Some Members wanted them to be co-
vered by this Act. But, it was clari-
fied that all Government servants are
already covered by the Service Act,

by the Prevention of Corrupfion Act
Iat) 1P, But, in the implementation
, we wil] certainly see that

wberave\- ecllusion, is proved, in the
satle way @ we are taking drastic

Bin

action to punish the adulterator, we
will also take action to punish the
erring officials. I agree that until 6M-
cials also cooperate, this Act will be-
come g dead-letter. Thig busingss ef
fixed mcome for al] the food inspectors
and 80 onm, I am afraid, reflects once
again the peneral atmosphere of lax-
ness, indiscipline and corruption that
existeg which we are now trying te
improve. The important part of the
emergency is a general improvemeni
in discipline and in implementation, 1
think, this is a good opportunity fer
us to get off to a good start with this
Bill

}
DR. KAILAS: What gbout the delay
in getting the results from the food
laboratories?

DR. KARAN BSINGH: Mr. Daga also
mentjoned about the laboratories. 8o
also Dr. Kailas. As 1 said, we e
raising the number of appellate labe-
ratories from one to four. But, thgt
doeg not mean that the States should
not have their own laboratories. As
I saxd in my opening remarks, in evary
State, we are going to encourage set-
ting up of really good food and drug
laboratory, Drug of course is a diffe-
rent pomnt. It also is a very mejor
problem. For the drug laboratories, 1
will come before the House, 1 hope, in
the course of this year with unother
very comprehensive Bill for drugs and
cosmetics on thig line. Ag I said, we
want to set up a combined fnod and
drug laboratory in every State. Not
only that. A point was also raised—
not to-day-—on the control markets
and mandis and so on. We will try
and encourage the setting up of proper
laboratories with standardised testing
techniqueg because, if laboratories use
different techniques, they come up with
different resulis. So, the standardi-
sation of the testing laboratories also
is tremendously important. We are
seized of the matter, We have got
expert reports on ft and we will pass
on that information to all the States
to see that they are adopted. ag far
as possible
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Shri Mavalankar spoke again of
public opinion and of the involvement
of voluntary organisations. Shri
Shukla, I think, mentioned this busi-
ness of admixture. The admixture is
ounly safe if both the things mixed are
non-injurious to health. Therefore, if
kesarl dal is there and if it ig injuri-
ot it will not, as such, be exempted,
i will come within the purview of this
Act. I would like to make that very
clear. The admixture iz only safe,
for example, in the case of jowar and
whesat and all that sort of thing. Both
of them are non-injurious (interrup-
tHone), Water is a very difficult pro-
dlem because, after all water is pollut-
e3 and water causes gastro-enterities,
cholera and all that. If water is im-
pure and when impure water in added
to the milk, that becomes dangerous
1o health but when pure water is added
fo milk, it is adulterated but not dan-
gerous to health. So, the water and
milk problem is rather ticklish. We
will Jook into it very carefully, On
what else needs to be done. (Interrup-
tions, Milk, because of fat content,
comes within the purview of this Bill.
But, the milk is covered by the bill.
(Interruptions). But, if water is not
added. then it will be substandard, if
it is added, then it will be an adulte-
rated one,

MR. SPEAKER: The Bill neans what
it is. That is all a question of opinion
and Interpretation.

DR. KARAN SINGH: A lot of my
othar friends have spoken—Shri
Yadav, Shri Jagamiath Misra and Shri
Nathu Ram.
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¥o go Mo I KA @
¥ AT w aawrd §y
7g 3% *§ fr 1@ o A A
fao, @1 37 w1 W\ owow o
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They must also know. It 18 no use
just educating the public unless they
know what they are to do, where they
can go to complain, where they can
go to make a report and so oa, 8o
this is being taken care of. '

18 hrs,

One point which, I think, is import-
ant—Shri Goswami also raised 1t; I
forgot to mention it—ig this: why s it
that we have now said that a samphe
should not be taken from the consu.
mer? The Commitiee felt that after
all, the consumers are housewives. Once
You give the food inspectors power to
take samples from private homes, they
can unnecessarily harass Somehody by
breaking into hig house. bv saying
‘We have come to take samples’. Your
wife may be cooking some delicious
dishes like idli, dosa or papadam and
somgbody comes to take gamples. The
Committee thought that it was wiser
to prevent this possible misuse. parti.
culatly in the rural areas and small
towns, by food inspectors breaking
into individual houses.

DR. KAILAS: The consumers are

8:;1'!8 to complain ag they are harras-
Sed.

DR. KARAN SINGH: They are :
going to complain in any case, But I
do not think that this weaknesz the
prosecution because the prosecution, as .
I understand it, will take place a¥ 8
result of a sample taken ffom store
during sale or store for sale, I agree
there may be some ingernious method !



whereby somehody cen keep one tin
‘behind end bring it. 1 am not sugges-
ting thy¢ ingenulty will not And some
kind of a wey. but broadly, I feel we
have tackled it.

"SHRI DINESH CHANDRA GOS-
WAMI: Pleage 4lso ask vour officers

:
;

well taken., 1
wanted to explain why it was that we
bave done this.

;
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SHRI S, M. BANERJEE: The Deputy
Minister iz here. A delegation mek
him, He wag convinced.
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‘SHRI P. G. MAVALANKAR: The -
hon. Minister rightly emphasised the
need for consumers’ movement to . be
extended in our country. Would he
spell out a little more the concrete
ways in which the government ¢am
come forward and help grow. a volyn-
tary movement of consymers, .
ly in terms of what he rlghm
even poitig fo the extant o!hoycﬂn; :
guilty people. , , (Inferruptions). :
say that. we are also responsible. :thn
mmm:mmentwﬁm_ .
1 said that. . -
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DR. KARAN SINGH: Under this Bill
the only thing that we are doing is to
tncrease five members; we will try and
take representatives of the consumers
voluntary organisations and we will
request the States particularly at the
state leve]l to involve thoge yrganisa-
tions in the implementation of the Act
as far as possible.

MR. CHAIRMAN: The question is:

“That the Bill further to amend ihe
Prevention of Poog Adulteration
Act, 1954, as passad by Rajya
Sabha, be taken into considera-
tion.”

The motion was adopted,

MR. CHAIRMAN: Now we take up
clause-by-clause consideration. Clause
2. There are some amendments.

Clause 2-- (Amendment of section 2.)

SHRI BHARAT SINGH CHOW-
HAN: I beg to move:

Page 2, line 24,—

after *natural” insert “or tech.
nical” (13)

Pages 8, line 23,—

after “natural” insert “or alter-
ed” (14

SHRI M. C. DAGA: I beg {0 move:
Page 2,—
after Lue 26 insert—

“Provided further that where
the quality or purity of the article
being primary food, has fallen be-
low the prescribed standards or
its constituents are present in
gualities not within the prescrib-
ed limits of variability and where

- sueh article is a substandard food
Jbut not an admixiure in the pri-
mary foods and in either case
solely due to natural or technical
tauses and beyond the control of

Prevention of Food MAGHA 17, 1897 (54AK4) Prevention of Food
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human agency and not injurious-
to human health, then, such arti-
cle shall not be deemed to be
adulterated within the meaning of
this sub-clause or Act” (I7)

Page 8,
after line 23 insert—

‘Explanation: Produce of agri=
culiure and horticulture in itg na-
tural form” means and include all
primary foods dehusked or milled
broken as pieces but do not in-
clude admixtures beyci..d the per-
missible specifications and stan-
dards prescribed under Rules.”
(18)

Page 3, line 23,—
for “in its natural form”

substitute “in its natural or de~
husked or split form.” (20)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 2,—
after lino 26, insert:

“Provided further that jf tne
infestation is due to natural
causes like dampamess and the
presence of imperceptible insects
n the primary food, the said arti-
cle shall not be deemed to be
adulterated even if 1t 1s insert in-
fested.” (29)

MR. CHAIRMAN: Shall I put all
the amendments together?

SHRI M. C. DAGA: Kmdly allow
me two minutes,

MR. CHAIRMAN: You have already
spoken.

SHRI M. C. DAGA: Not regarding
this amendment. Kindly allow me to
speak. I hope the minister has not
made up his mind not to accept any
amendment because the Bajya Sabha
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ribed standerds or ita conati-

has already endorsed it. My amend- presc
ment reads as follows: m‘i; tre present in m
MR, CHAIRMAN: It has been cir- ability, in either case, solely due to
«culated. Pleasa give your arguments, m causes and beyunghga son
SHRI M. C. D : Americ article shall not be deemed to he
law on this m1£Amm on adulterateg within the mesming of

this sub-clause.”

“Under the wording of, or the ’
construction placed upon some T have in amendment “but
statutes, there is adulteration Where  not an admivture 1o the . primary
the sybstance 15 diluteq or is depre-  go045» and I have added “technical
ciated in tl“l-lit?. where it fai]shto cauges” after “natural”. I bm he
come to the standard set up by law ccept dment,.
us to its ingredieuts or where any will & my amen
foreign substance, wholesome or
unwholesome, is added.” A TRTRATT TeN¢ @ gvrrafy s,
-Suppose no human agency is involved. g W 9% 29Uty 2/ wifewd

There is no admixture and it is pri- ¢ fowr ® ggiw 93 T g frw ¥
mary food. You have defined pri- w77 T & 6 ST wTEfaE sron & ar
mary food as: .
wadty fddaor ¥ g &) @@ ),
"ood‘Primab:y food’ rz;ans ufly aﬂic;'-' I aug ¥ wroeew g gfzar anwgw
of food, a produce of agricul- ot AT
ture or hol:hsi:ulture in its natural BY & SR 3™ fa‘ﬂ Al !
" ¥ argarg fF 9w & oS stameEt WX

Take, for example, gram in its natural WET A | A AT Tar Ay o
form. Suppose it 1s broken into two N X qar oy oy, 3w W Koy
parts. It will not be tantamount to &mﬁlﬂ!lﬂ'mg:
admixture. It js not injurious to

health. The low is,

“The word ‘adulteration’ as used

“Provided further that if the in-
in the Act is not meaut to connote T d €

. festation is due to wiatural causes like
.mere mixing of things or combining dempness and the presence of im-
of substances but the admixture of perceptible insects 1n the primary
articles of food in such & manner as food, the sajd article shall not be
to be capable of producins the deemeg to be adulterated even if #t
.effects enumerated in sub-clauses is insect infested..
(a) to (1) of clause (1) of section
27
So mauy High Courts and the Supre- ot ®Y Ty ¥ W W Ay W
me Court have given dlf"h" on g5 gyedvw o @ aw fow #§
this. The Chairman is a lawyer him= forem N
self and he will appreciate my argu- FC A wf¥ t w w
ment. The proviso as it is in the Bill fafua wfy WA wifgy | w9 4N
reads thus; %! wrn ¥ wifgy anfe xo & wrew
“Provided that, where the quality freft &Y ™ # foww ¥« few

or purity of the article, being pri- il '
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MR. CHAIRMAN: You are speak-
ing on other amendments also.

DR. KARAN SINGH: 1 would like
to point out one important fact. In
the previous Act, all produce was
covered by the Act. We have made a
very special move to take out all this
produce which is sub-standard partly
due to natural causes beyond human
contral. Now to adg the word ‘tech-
#ical’, a8 Mr, Daga ang Mr. Chauhan
Bbaye painted out, would be very den-
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gerous because under the plea of tech-
nical difficulty, all the people will get
away. And I would also submit to
Shri shastri who has spoken of im.
perceptible insects. Imperceptible jn-
sects are more dangerous than percep-
tible insects. The more invisible the
insects are, the more are they dange-
rous—whether they are political ine-
sects pr biological insects. Theretore,
I woulg strougly urge on him to drop
his amendments.

MR. CHAIRMAN: I shall now put
amendments Nos. 18, 14, 17, 18, 20 and
29 fo the vete of the House.

Amendments Nos. 13, 14, 17, 18, 20
and 29 were put and negatived.

MR. CHAIRMAN, The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3— (Amendment of section

3.)
MR. CHAIRMAN: Clause 3, amend-
ments Nos. 1, 2, 3 and 30.
SHRI RAMAVATAR SHASTRIL: 1
beg to move:
Page 3, line 37—
for “one’ substitute “two” (1)
Page 3, line 38,—
add al the end—

“including one representative of
the hotel employees.” (2)

Page 3,—
after line 38 insert—

.

“(ggg) two representatives from
the All India Medical Associa.

tion”. (3) '



159 Prevestion of Food FEBRUARY 8, 1978 Prevention gf ¥ood 380
Ady

Adulteration (Amadt.)
Bl

{Shrn Ramavatar Shastr1)
Page 3, line 34,

qfter “commercial” insert—

“retail Kirana merchants or the
retall grain dealers” (30)

MR CHAIRMAN, Mr Daga are you
moving your amendment?

SHRI M C DAGA: Yes, Sir I beg
to move,

Page 3, lines 34 and 85—

for ‘“agnicultural, commercial
and industrial interests”

substitute “interests of the agri-
culture, commerce, industry and
foodgrain trade” (21)
st TR el awrafa
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SHRI M C DAGA Section 3 siys:

‘The Central Government shall,
as far as may he after the com-
mencement of this Act constitute »
Commuttee called the Central Com-
mittec o1 Food tandards”

and you are not having any member
from the foodgiams trade

MR CHAIRMAN Your amendment
does not speak of anything like that

SHRI M C DAGA: My amendment
provides for “interests of the agricul.
ture, commerce, industry and food-
grain trade”

MR CHAIRMAN: That will be cov-
ered by the word “commence”.

DR, KARAN SINGH: May I cliwify
the position? This Commsitee is going
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R consist off 44 wmbiilsers, Gsaded by
dits Dirpctor«Ganoral of Sesith Ser-
vites, who is a doctor, the Directar of
the Central Food laboratory, two ex-
perts of s Health Ministry, also doc-
tors, one representative of the Depart-
ment of Food, one of the Department
ot Agviculture, one of Commerce, one
of Defence, ane of Industries and Sup.
plies, one of Railways aud one of every
State Government, two representatives
from the Union Territory and so on.
Shri ghastri suggests the inclusion of
foodgraing dealers. There ig already
provision for agricultwral, commercial
and industrial iterests. He suggests
one representutive of producers,
wholesalers and retailers.

SHRI M. C. DAGA: You are in-
cluding agriculturist.

MR. CHAIRMAN: The term “com-
mercial” will cover that.

DR. KARAN SINGH: We are say-
ing “one represertative of agricultur-
al, commercial and industrial iuter-
ests”. Foodgrains dealers will come
in that.

For the ICMR there is a representa-
tive. Ag I have pointed out, there are
at least five doctors in this committee.
That is why I said that we will keep
in mind his suggestion.

gt o grew HAATRY o Ay g~
A& st § 5 few wiwrd zw
Syt S oM T § F o s
Ot T, EEW WY W dew
o wwd sHE T g8 v W ae
#wmr 7 4@ Srzw ot wr gl
7 o var §- G agt aw wi-
wifca! o a 3§ "R qod grdfeew-
A& w wrdfiww 7 ¥ W &
ufe wwwe Y awt {1 dgw R
Wl st ¥ Sav fog A feew
wed ot § | fax ot okt frg o
qrwf sfrey off & o
R @ & g
2369 156

war

Adulteration (Amndt.)
s

MR. CHAIRMAN: I will now put
the emendments to clause 8 to the
vota of the House,

Amendments Nos. 1, 2, 3, 21 ond 30
were put and negatived.

MR. CHAIRMAN: The question in:

Bi;‘l?m clase 8 stend part of the

The motion was adopted.
Clause 8 was added to the Bill.

MClause 4—(Insertion of new section
)

SHRI M. C. DAGA: I beg to move:
Page 4,—after line 9, insert—

“8B. The Central or the State
Governments shall appoint gcreen-
ing committees at all District
Headquarters and at big regulat-
ed markets consisting of one
representative each of the agri-
culturists, dealers and manufac-
turers and two official members
and a Chairman to be appointed
by the District Magistrats for
scrutinising all the sample drawn
by Food inspectors for determin-
ing whether they are fit to be
forwarded to the public analyst
ang if the Committee decides in
the negative, no further action in
respect of the sample shall be
taken but the Committee shall
hear the food inspector and the
party coucerned before making a
decision” (22)

Why don't you appoint a Committee?
Why do you want to give power to
one man?

DR. KARAN SINGH: If you keep
having a committee to vet every pro-

secution, then no prosecutions are go-
{ng to take place?

Shri M. C. DAGA: Who will give
sanction?
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PR. EARAN Sm The local
bealth authorities, It moust be fairly
and squarely the responaibility of the
food inspectors. Once you dilute it
hy saying that it has o0 be approved
by a Commiitee, I would humbly
submit that no prosecution can be
launched,

SHR]I M. C. DAGA: You are giving
power to a single person.

MR. CHAIRMAN: I will now put
amendment No. 22 of Shri M, C. Daga
to the vote of the House.

Amendment No. 22 was put and
negatived.
MR, CHAIRMAN: The question is

“That clause 4 stand part of the
B L

The motion was adopted.
Clause 4 was added to the Bill,

Olause 5~ Amendment of section
4)

SHRI RAMAVATAR SHASRI: 1
beg to movie:

Page 4, line 19,—

after “institute” insert “of re-
pute” (4)

SHRI BHARAT SINGH CHOW-
HAN: 1 beg to move:

Page 4, line
tories™ insert—

15,~after “Labora-
“and laboratories for regulat-
ed markets” (15)

Page 4, line 20—
‘after “Central Food Laboratory™
fnsert—

“sng laboratories at the regulst.
ed markets” (16)

mcxmwc T will now «pait
WM&»M&G»%

Amendments Nos. 4 15 and 18 were
put and negatived,

MR, CHAIRMAN: The questiop {5

mtmmsmmu’m
BIE”

The motigpn was adopted.
Clause 5 was added to the Bill,
Clause 6 was added to the Bill.

Clause 7-—(Amendment of section §)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 5, line 8,—

after “analysts” inseri “of repute
and authority” (5)

SHRI M. C. DAGA:
move:

I beg to

Page 5,
after line 4, insert—

“Provided further that at least ong
public analyst shall be appointed at
every District Headquarter and at
big regulated markets.” (23)

The Minister should accept at least
this amendment.

DR, KARAN SINGH: May 1
submit, we Trave still not been able

have labc;ratorlu at the talyk level
and even at the tehsil level. But to
put ft in the Act which may not he
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ME, CBAIBMAN: I put Amend-
aoent Mos. B and 33 10 the vote of the

Amendments Nos. § and 23 were put
and negatived.

MR, CHAIRMAN: The questioy is:
“That Clause 7 stand part of the
B
The motion wag edopted,
Classe 7 was added to the Bill

MR. CHAIRMAN: Clause 8 There
is Amendment No. 24 in the name of
8hri M. C. Daga.

SHRI M, C. DAGA: I am not
moving,

MR. CHAIRMAN: The question is:
“That Clause 8 stand part of the
BilL”
The motion was adopted.
Clayse 8 was added to the Bill,
Clause 8- (Amendment of Section 11)

SHRI RAMAVTAR SHASTRIL: I
beg to move;

Page 8, line 31,—
omit “or without” (6)
MR. CHAIRMAN: I put Amend-

ment No, 8 moved by Shri Ramavatar
Shastri to the vote of the House.

Amendment No, 6 was put and nega.
tived,

MR, CHAIRMAN: The guestion is:

“Phat Clsuse 9 stand part of the
B

‘l‘m.moumwuudopted.
Cll;!u 9 war added fo the Bilk

A
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Clause 10— Amendment of Sectws
13.)

SHRI M, C, DAGA: I beg to movet

Page 10,—
omit lines 13 to 21, (28)

On page 10 of the Bill, it is stated!

“(2E) Iif, after considering the Re:
port, if any, of the food inspector
or otherwise, the Local (Health)
Authority 1s of the opinion that the
report delivered by the public
snalyst under sub-gection (1) is
erroneous......”

1 say, all thig should be deleted. First,
the sample was examined by the
public analyst and he gave his report.
Now, it may be in favour of the per-
son who was selling certain things.
And you say, no. It will have to go
to the local authority, The local
authonty can approach the Director
and his opmnion will be final. You
do not believe your own person. You
first send the sample to the puhlic
analyst and he gives a report. Agaln,
you want that to be prolonged. How
long you want to harass him?

DR. KARAN SINGH: For that
matter, the food inspector is also my
own person. But it is well-known that
there is collusion between the food
inspector and the vender sometimes,

SHRI M. C. DAGA: There is noth-
ing hike that ; that Is your addition.

DR. KARAN SINGH: In order to
prevent collusion between the fuod
inspector and the vender, certain
things have been dome. Bimilarly,
there were complamnts before us that
there, is sometimes the collusion
between the public analyst and the
vender, Therefore, we felt that wt:n
you give a right to the vender, to ‘the
accused, to appeal, why should the
prosecution also mot have a right to
appeal? 1f T am convinced that here
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Wwas a sample that was adulterated
doal. the lsboratory report says, ne, 1
inust have a right to appeal in the
public interest.

MR, CHAIRMAN: I put Amend-
ment No, 25 to the ¥ote of the House.

Awletidinent No. 25 was put and
i negodived,

MR, CHAIRMAN: The question is;

“That clause 10 stand part of the
BilL”

The motion was adopted.
Clause 10 wus odded to the Bill.

Adulteration tAmndt,

MR. CHATRMAN: Clause 11, There
ig Amendment No, 26 in the name of
Stri M, C. Daga

SHRI M. C. DAGA:
moving.

Nt CRAIRMAN: The questioa 1s:

“rhat Clause 11 stand part of the
Biu"

The motion was adopted.
Claure 11 was addéd to the Bl

Clamte 12—(Amendment of Section
18.)

I am not

SHRT RAMAVTAR SHASTRI: I beg
fo move.

Page 11, line 38,—

for “six months” substitute “one
yoar® (T

Page 11, line 30,~
for “three” substitute “fAve” (8).

Page 11, line 40,—

for “one” substitute “three” (9). '
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Pje 12, Hne 40—
Jor “three” substitute “Sve™ (18).

Page 13, line 3

for “three” substitute “Bue” (13),

aerfy o, & ¥ ou®  giey
dEleAY & AT W7 A YOTET WA
w1 v fear &1 W A % i
aaTH WX arar X gy § fx Towawe
w o, fogo wy e g fndnlt
oI wa-faddy §, &few ww wwT B
v fraife @ & ¥0 g oy
3 i oF o bvew X § forer ¥ ooy
w1 aer g S , wafag ww &
W UX Y FT GUT WY STEHT WEY
dag | urg AWy gt i uwi
wroATe g% ¥ war ¥ @ § afe
ERA ¥ qgaY A A A d) fr go N
sy o Qfwg ) 3§ w1 Wg ¥ arr
a6y wfea o9 A ¥7 9% 9@ @ WA
qafs Ot o7 ¥ sHaT R g
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grdaiaa A XY wgr § e 3 aver
Y qAATE 5 AH F & AP g
oY I FY AgY WAy § A =k gl
MEAFTIFRAFH awT 9 WA
w1 xome, O AW gy wifgg o

o w fag: St agg  am
th*ﬁma\wﬁm
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Wt o dur o & W ot 4
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® ox Ay wwar O M A A
e wwdr ¢

MR. CHAIRMAN: I now put
amendments Nos, 7 to 11, both in-
clusive, moved by Shri Ramavatar
Shastri to the vote of the House.

Amendment Nos, 7 to 11 were put and
negatived,

MR. CHAIRMAN: The guestion is:
“That Clause 1% stand part of the
BjlL"

The motion was adopted.
Clause 12 was added to the Bill.

MR. CHAIRMAN: The question 1s:

“That clmuses 18 and 14 stand part
of the BilL.”

The motion was adopted.

Clauses 18 and 14 were added to the
Biil.

Clawgg 15— (Amendment of Section
1)

SHRI RAMAVATAR SHASTRI: 1
beg to move;
Page 15, line 12, Omit “or without®,
(12).

MR. CHAIRMAN: I shall put this
amendment to the vole ot the House.

Amendment No, 12 was put and
negatived,

MR, CHATRMAN: The question is:
‘“That Clause 15 stand part of the
Bi> (7 )
The metion wes adopted.

Adulteretion {Aamdt.)
Bin

Clauge 18 was added o the Bill

MR. CHAIRMAN: ¥For clause 18
to 22 there are no amendments.

7

The question is:

“That Clauses 16 to 22 do stand
part of the Bill”

The motion was adopted.

Clauses 18 to 22 were added to the
Bill,

MR, CHAIRMAN: The question is:

“That Clause 1, the Enacting For.
mula and the Title stand part of the
Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill

DR. KARAN SINGH:
“That the Bill be passed”,
MR, CHAIRMAN: Motion moved:

“That the Bill be passed.”

*SHRI KRISHNA CHANDRA
HALDER (Ausgram): Mr, Chairman,
Sir, 1 would hke to be very brief in
presenting my views on the amend-
img Bill that has been introduced by
the hon, Minister to curb the evil of
adulteration in food articles There
can be no quarrel with the provisions
of the Bill and everyone in this House
will agree that adulteration is a nat-
ional evil and a social crims which
needs to be uprooted from this coun-
try. But the question really {s how
should we approach the matter. We
have to go into the basic causes that
give rise fo this anti-social practice,
In my opinion, Sir, it mainly arise out
of the fact that there is a wide dis-
parity between the different seetivng
of the soclety, ie, some are vary
rich while others are very poor, ‘The

I move:

*The original speech was achieved in Bengali,
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craze to become rich overnight and to
become richer still is surely the moti~
vating factor which gives rise to this
crime. Unless we are able to  bring
about a social revolution and end the
soclal disparities that exisy today the
provisions of the present Bill may not
go very far to achieve ifts objectives.
As a result of wide spread adulterat-
ion of food stuffs and drugs we find
more and more people falling sick and
we are to make better provisions to
meet the needs of the ailing people of
our country. 1 very honestly feel Sir,
that the allocations that we make Zfor
the betterment of public health should
be more than what it is at present and
in fact the provisions should be more
than our military expense. It requres
a good deal of deep thinking on the
part of the Government to devise
measures to eradicate this evil other
than those which have already been
provided for in the Bill. The Bill has
already provided for setting up of
laboratories in the different zones ot
the country and the hon. Miniuter has
slready said that severe punishment
will be given to those inspectors who
are found shielding the adulterators.
8o far g0 good. I would however like
to submit in this connection that we
have to intensify our vigilance at all
levels, ie, at the factory level where
dalda, mustard oil and other Iocod
articles are produced, at the wholesale
level en@ also at the retail level. For
this purpose 1 would suggest to the
hon. Minister that he should set up an
intelligence wing under his own Min-
istry. This wing will locate the dif-
ferent sources of corruption and the
persons concerned therewith and in-
form the authorities in time so that
adequate action is taken against them.
Many members have already suggest-
ed and I also feel that utmost vigilance
should be exercised to ensure that
there is no collusion between the en-
forcement officials and the aduliera-

W
tors and such. erring official alould de
deait with severely. While this ip Ob-
viously a right step in the right Sk~
tion, 1 would suggest that the hoanast
officials who help to detect such #d-
ulterators should be suitably rewsrd-
ed, It should also be * ensured that
they are allowed to function indepen.
dently and no political pressure either
from the Government or fHrom
sny other quarter is brought to béar
upon them, Unless thig is done time
plementation of the Bill would be ser-
fously affected,

Finally, I would submut that a legis-
lation of this nature call for people's
participation on a much wider scale.
In fact we should wage a people's war
agamnst the adulterators and for tms
we should solicit the cooperation of
the Krishak Sabha, students orgams-
ations, trade unmions and voluntary
organisations for this purpose. With
these words I conclude.

SHRI P. GANGADEB (Angul): I
will raise only two pomts whch,
though touched by Members, have
only been touched hghtly.

It has been stated in the Bill itself
that it foodgrains become substandard
due to causes beyond control and are
not mmimical to health, then such
foodgrains will not attract the peua!
provisions of this Act as long as the
foodgrains are in their natural form.
What does this mean? Paddy is the
natural form of rice. It is canverted
into rice before it is consumed, but
rice is not the natural form. I wouid
like a clarification. Way I, therefors,
ask: will rice which is not in its nat-
ural form attract penalty?

SHRI DINESH CHANDRA
GOSWAMI: He has clarified it,

SHRI P, GANGADEB: But ihat is
not clear to me. Take again whaat,

It 1s consumed as attg or sudl or maida.
To me, there seems to be a lacuna and
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IMW%M%GW an
smetdment of velevant provision
or by issuing broad guidelines under
te Iaw which should be Zollowed.

Anocther point I wish to make here
In » particular State the climatic con-
ditions may be different from those of
snother State Naturally therefore, if
the 2oodgrains of that particular State
whight be of substandard vis-a-trg ihe
foodgraing of the rest of the countrv
in that ease how does the govern-
ment ensure that the oxemption given
only to the foodgrains of that parti-
cular State is not misused by others,
especially when foodgrains can be
moved from ong State to another

I am not making these points to cri-
ticate the healthy provisions of the Bill
but only to clear myself as to how the
law is going to be 1mplemented in such
cases

With these words, I support the Bill
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{wve wot Firg) MB. CHAIRMAN: The House now
& wa wd 1659 hrs.
MR, CHAIRMAN: The question is:

Lok Sabha fhen adjourned sine dle,
“That the Bill be passed”,

The motion was adopted.
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